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ORDER
New iA-1273/2022 :
This is a joint Application filed under Rule 11 of the NCLT Rules, 2016

read with Section 12A and 60 (5) of the 1&B Code, 2016 and further read with
Regulation 30A & 30 A (2) of the CIRP Regulations, 2016.

Counsel for the Operational Creditor, Counsel for the Corporate Debtor
and the IRP in the matter are present. Counsel for the Corporate Debtor
submits that his client was put under CIRP vide Order dated 15.3.2022 and the
subsequent to that, his client has entered into an amicable settlement with the
Operational Creditor.

In this regard, the IRP confirms that although he has issued the Public
Notice but no claim has been received by him in terms of the said Public

Notice. Counsel for the Operational Creditor confirms that his client has



42”‘_,

received full & final payment in terms of Settlement arrived at between the
parties as per Settlement Deed dated 19.3.2022.

A copy of the Settlement Deed is annexed at Annexure A-2 to the
present Application. A copy of the signed Form — FA is also enclosed with the
present Application. The Settlement Agreement confirms that full & final
settlement amount as settled between the parties has been duly received by
the Operational Creditor through RTGS on 17.3.2022.

In addition, the IRP who is also present has confirmed that his fees has
also been paid fully by the Corporate Debtor.

In view of above submissions made and the documents placed on
record, we hereby allow the present Application seeking closure of CIR Process
against the Corporate Debtor in terms of Section 12A of the IBC, 2016 read
with Regulation 30A of the IBB| (CIRP) Regulations, 2016.

Consequently, the present IA is allowed and the Corporate Debtor is
released from the rigors of the Insolvency Process initiated by this Tribunal
vide order dated 15.3.2022.

The IRP is directed to hand over the assets/records of the Corporate
Debtor, if any, in his possession to the management of the Corporate Debtor.
Further, the IRP stands relieved of his duties under IBC, 2016.

Accordingly, the main petition in IB-1770/ND/2019 stands disposed of as

being withdrawn,
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(BACHU VENKAT BALARAM DAS) (NARENDER KUMAR BHOLA)
MEMBER (JUDICIAL) MEMBER (TECHNICAL)

Surjit

22.3.2022

IB-1770/ND/2019



